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(X) The public has co-operated by 
forming village defence parties which 
«ct in co-operation with the Police in 
■patrolling and other duties.

(g) No dacoitjr has taken place alter 
Jilay 1953.

N orth Eastern Frontier

97. Shid T. K. Chaudhurl: (a) Will 
the Minister of States be pleased to 
state whether the attention of Govern­
ment has been drawn to a news item 
reported in the Calcutta edition of 
the 'Amrita Bazaar Patrika* dated the 
^ d  June, 1953, from its Silchar cor­
respondent that the Chief Commls- 
:aioner of Tripura who recently visited 
Aijal» the headquarters of the Lushfti 
Hills Districts, had discussions witli 
tke Deputy Commissioners of Cachar 
«nd Lushai Hill  ̂ Districts about the 
^proposed’ formation of a Part ‘C* 
estate consisting of Tripura, Cachar, 
Manipur, Lushai Hills, North Cachar, 
Mikir Hills, Naga Hills and Garo Hills, 
etc.?

(b )  Do Government accept the coj> 
rectness of the said report and if 
'not, what is the actual position?

The Minister of Home Affairs and 
:fitates (Dr. Katju): (a) Yes.

(,b) The report is incorrect. The 
object of the visit of the Chief Com­
missioner, Tripura, to Aijal, was to 
study the administrative methods 
f̂ollowed in Lushai Hills Districts.

M anufacture of Brbn G uns

98. Shri Gop&U Rao: (a) Will the 
Minister of Defence be pleased to 
atate whether it is a fact that Bren 
'Guns are being manufactured now in 
India?

(b) If so, are they being manufac­
tured by private Arms or by ilovem- 
tnent Ordnance Factory?

(c) Can the production meet the 
•entire needs of the Indian Armed 
Forces?

The Depnty Minister of Defenoa KSardar Majlthia): (a) Yes

(b) Only in Government Ordnance 
Factories

(c) Yei.

‘ K abliwalas’  (M oney L ending)

99. Shri D. N. Singh: (a) Will the 
Minister of Finance be pleased to state 
Whether ‘Kabllwalaffl' are legally en­
titled to carry on money-lending bmi^ 
ness in India?

(b) Are they legally entitled to 
charge interest at the rate of 2 annas 
per rupee per month?

(c) If so, what is the reason for 
this favourable treatment to these 
foreign nationals as against the Indian 
money-lenders?

The Deputy Minister oi Finance 
(Shri A. C. Guha): (a) So far as is 
known there is no part of India in 
which a particular class of persons is 
prohibited from doing money-lending 
business merely on grounds such as 
nationality.

 ̂ (b) ‘Money-lenders and Money-lend­
ing* .being a State subject, legislation 
regulating the business of money-lend­
ing has been passed by different States 
and the maximum rates of interest 
which money-lenders may charge are 
statutorily fixed. Nowhere does the 
maximum come up to 2 as. per rupee 
per month. The attention of the 
Reserve Bank of India and the State 
Governments is, however, being drawn 
to the usurious rates of interest being 
charged by the class mentioned at (a).

(c> Does not arise

G o l d  M ines

100. Pandit M. B. Bhargava: (a)
Will the Minister of Natural Resources 
and Scientific Research be pleased to 
state what was the total quantity and 
value of gold produced from the gold 
mines during the years 1950-51; 1951­
52 and 1952-53? '

(b) What was the average cost of 
production per tola of gold from these 
mines?

(c) In what other regions has geo­
logical survey for gold been carried 
out?




